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The only grievnce of the etit1 	r 

is that no circle Relaxation Committec 	S 

constituted to relcx the qucilification 

reouired for apointm€nt to tie cost of 

xtra £rLment1 jDrarch Post ister. 

oetitioner hus challenged the appointme 

of Eespondent 3 who h-s been apDointed 

us 	 On CQmpassioncte grounds 

and the only lacuno thcit the petitioner 

wcinto urge before us is the want of 

recomrrndations of 	Pelaxation 

Committee. ±onwever, on behalf f the 

respondents the report reged.ing apprz 

of the Rlaxat ion Comitittee wus placed 

before us uflQ  we ilna that RespondEnt 3 

ws recommended by the Relaxution Commit cc 
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